
of 1996 

• Shri I.D. Kujr 

1/12.7.96 ShriM.L.Paswan, Registrar I/d 

t'b defect. Petition is' in order. Let 

- the case be put up-before the Honb1e Bench for 

-• 	••' admission on 5,8,96, 

M.L.swan ). 
Registrar I/c 

Counsel for the ap1icant . 	• 	. K. Alam 

Counsel far the respondents .. 	N'one 0 

Head Shri Alam, learned counsel for the 

applicant. Issue noticeto the contemner 	1, 

Shri Satya 2ã1 , ho, has pased an order annexed in 

Annexure-1 dated 25/26.3,96,returflable within four 

weeks. List on 9 4,.96 for bearing on contempt 

matter. 	 - 

N,K.Verrna ) 
- 	 mber (A) 

,96 Counsel for the applicant •. Mr. K. Alarn 

Counsel for the respondents 	. .. Gautarn Bose. 

Learned counsel for the respondents 

for four weeks' time to file reply. Ti.ae a1,owed. 
prays 

\ List on 11.10.96. 
(V.N.ihrOtra 

(K.D.Saha) vice-cliai-rman • 



FS 

4/11. 10. 1996 	Counsel for. the respondents : Mr.G.B 

On behalf of the 

Jnmentprayed for 	the show  

has been served on the learned c.inse1 

the applicant.% day before yesterday. 
case on 19.11.1996. 

use 

or 

t this ' 

D.Purk yastha ) 	 •( K.D.S4ha ) 
MembEr (J) 	 Memb& (A) 

2/19.11.96 	 Shri G. Bose, learned counsel for the respondents; 

List on 06.01.1997 before DB for.1hearingon 

(V.NMehrotraG 
Ny 	 Vice-Chairman 

2 6.01.97 	 is not available to3ay due to i11ess of 

Mon'bleMr. K.L)5a 	M'flher(A). 

Lsjgt on 1202.1997 for hearing on CCP 

\/_ 
(v ..Mèhrdtr) 

~Kl 

S17 	 v i c. 

i7/12,O..7 	 1.it on L.04.1997 fur hearingn 9 cntnb. - 

• :ih rot ra) 
V ic-airrnan 



r 
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23.4.97 

C1v1 

19/10.7.1997Y H  

CCPA-50/96 

List 	 for h ej ar iniq on CCPA. 

- 	O.N. tehrotra) 
Vice-Chairman 

Lit on 28 .8.1997 for hearing orCcPA. 

( V,i'4.Mehrotra ) 
Vicechajrrnan 

 

 

	

20/9. 08, 97 	 iiSt on 03,11.1997 for hearing Qfl Co t mpt.- 

1 
(V' i • Meh rot ra) 
Vice-haryrbin 

21./ 3.11.97. 	0.8. is not available so rar. The case is 
/ 

adjourned sine die. It wilibetaken up when 

the D.B. is available. ' 	 ( 

/CBS/ 	 (V.N. ehrotra) 
4,,/ Vice-chairman 

\})' 
5 " 	22/23 .8.2o02 	Be listed for heari'ng on 20.9.2002. 

	

* 	 U'-j----  - 

sks 	
(L.R.K. Prasa&44 	( B.N.Sjnghe1m/sjc 



. 	, 

22/2O..2 002 
	

-. 	For want of tjwe, be listed for heatting 

oni • 10. 

mo o 	 (Shyame Doa )/M(J) 	arweshwar Jha )41(A) 

23 / 

1.10.02 

CM 	 none for the applicant. Shri G.gos 	 : 
is pre sent for the respondents. This cCPA 

has been filed for alleged aon-cornpliari,ce 
of the order of this Tribunal passed in 
0.A.529/ 93 on 10.11.195. show causeikas 

has been filed. During the course of aurnent, 
the learned counsel for the respondens stated 
that the order of this Tribunal Passe4l, Ia 	

2. 

.A.529/93 referred to above, has already 
been mplied with by the, respondent 
concerned and necessary order i.ssud vde 

Annexure-R.1. In view of the fact that therz. 
has-been compliance of the order passed by 
this Tribunal, this CCPA Is dropped and notices 	5' 

are discharged. The ccPA stands disposed of 
accordingly. 

(Shyta *.Jjioa) 	 tta.R.K.:aasad) 

M(J) 	 M.tA) 

5555 


